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The Deputy Minister of Ralways

.and Transport (Shri Alagesan): (a)
Yes.

(b) 152.

(c) These are distributed to Rail-

‘ways to run in full rakes as far as
-possible for important train services
-over more than one Railway system,

TELEPHONE EXPERTS

*303. Shri Buchhikotaiah: (a) Will
-the Minister of Communications be
rpleased to state for how long the two
~experts manning the departments for
-the manufacture of dials and con-
densers in the Telephone Industries
at Bangalore on contract basis are
-working?

(b) Are any instructions being
.given to Indian experts {0 manage
these departments?

(¢c) What amount of money is be-
ing spent on these two experts?

The Deputy Minister of Communica-

tions (Shri Raj Bahadur): (a) The ex-
pert for the manufacture of dials has
"been obtained on a year's contract
from 5th May, 1953. No expert has
been obtained for the manufacture of
.condensers.

(b) Yes; an Indian Assistant
Engineer has been placed as an under-
:study to the Expert.

(c) The expert for dial manufacture
‘is on an annual salary of £1560 plus
<class ‘D’ passage from United Kingdom
to India and back. A kit allowance of
“Rs. 750 was also paid to him on arrival.
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A Survey for a line from
Harpalpur to Katni via Chattarpur
was carried out in 1935, but as this pro-

ject was not approved by the Central
Board of Transport it was dropped.
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
postage stamps of the ex-Hyderabad
State were withdrawn from 1st April,
1950 and those of Gwalior and
Travancore-Cochin from 1st January,
1951 and 1st July, 1951 respectively.

(b) Yes.

(c) A statement giving the required
information is laid on the Table of the

House. [See Appendix II, annexure
No. 13.]
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